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 12.16  3/4  hrs.

 COMMITTEE  ON  GOVERNMENT

 ASSURANCES

 [  शाईबरंणा]

 Twenty-second  Report

 PROF.  NARAIN  CHAND  PARASHAR

 (Hamirpur):  Mr.  Speaker,  Sir,  |  9e9  to  pres-
 ent  the  Twenty-Second  Report  (Hindi  and

 English  versions)  of  the  Committee  on

 Government  Assurance.

 12.17  we.

 BUSINESS  OF  THE  HOUSE

 [English]

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PARLIAMENTARY  AFFAIRS

 AND  MINISTER  OF  STATE  IN  THE  PRIME-

 MINISTER'S  OFFICE  (SHRIMAT!  SHEILA

 DIKSHIT):  With  your  permission,  Sir,  |  rise  to

 announce  that  Government  Business  in  this

 House  during  the  week  commencing  14th

 August,  1989,  will  consist  of:—

 ।.  Further  consideration  and  passing  of

 the  High  Court  and  Supreme  Court

 Judges  (Conditions  of  Service)  Amend-

 ment  Bill,  1989.

 2.  Consideration  and  passing  ०:

 (a)  The  Scheduled  Castes  and  the

 Scheduled  Tribes  (Prevention  of

 Atrocities)  Bill,  1989.

 (b)  The  Working  Journalists  and  Other

 Newspaper  Employees  (Conditions

 of  Service)  and  Miscellaneous

 Provisions  (Amendment)  Bill,  1989.

 (c)  The  Salary,  Allowances and  pen-

 sion  of  Members  of  Parliament

 (Amendment)  Bill,  1989.

 3.  Consideration and  passing  of  the  fol-

 lowing  Bills  as  passed  by  aaia
 Sasr

 (a)  The  Employees’  State  Insurance

 (Amendment)  ४.  1989.

 (b)  The  Infant  Milk  Food  and  Feeding
 Bottles  (Regulation  of  Production,

 Supply  and  Distribution)  Bill,  1986.

 (०  The  Ware-housing  aa

 (Amendment)  Bill,  1988.

 (४)  क  Beedi  and  Cigar  Workers

 (Conditions  of  Employment)
 Amendment  Bill,  1989.

 4.  Discussion  on  the  situation  a-ising  out

 of  the  implementation  of  Indo-Sri  Lanka

 Agreement  signed  on  29th  July,  1987.

 12.18  hrs.

 MATTERS  UNDER  RULE  377

 [  Transiation]

 (i)  Demand  for  uniform  pension  to

 all  ex-serviceman

 PROF.  NIRMALA  KUMARI  SHAKTA-

 WAT  (Chittorgarh):  Mr.  Speaker,  Sir,  |  would

 like  to  bring  the  following  matter  to  the  notice

 of  the  Government  under  Rule  377:—

 |  would  like  to  draw  the  attention  of  the

 Ministry  of  Defence  to  the  disparities  in  re-

 spect  of  the  rate  of  pension  to  ex-service-

 men.

 Those  who  spent  their  prime  of  life  as

 the  powerful  sentinels  of  their  country  now

 find  it  hard  to  cope  up  with  the  hard  days  of

 life  at  the  fag  end  of  it.  Those  who  fought

 valiantly for  their  motherland  and  spent  most

 of  their  lives  under  strict  discipline,  are  today

 demanding  uniformity  inpension.  Why  should
 there be  a  disparity  in  the  matter of  pension?
 There  are  different  sets  of  pension  rules  म
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 respect  of  those  who  served  the  Indian  Army

 and  those  who  served  the  Forces  of  the

 aoi  State.

 Hence,  necessary  steps  should  be  taken

 to  remove  this  disparity  आ  1e  earliest  and

 introduce  uniform  pension  rules  for  all  ex-

 servicemen  and  military  officers.

 (ii)  mee4  to  review  the  agreement
 between  Kerala  and  Tamil  Nadu

 on  Parambikullam—Aliyar  river

 water  project

 चलन।  45.  VIJAYARAGHAVAN

 (Palghat):  The  term  of  _  the

 Parambikkulam—Aliyar  agreement  between

 Kerala  and  Tami!  Nadu  ended  in  November

 last  year.  But,  so  far  no  step  has  been  taken

 to  renew  this  agreement.

 This  agreement  is  very  vital  for  the

 Malabar  region  of  Kerala  as  it  is  under  this

 that  the  Chittur  taluk  in  Palghat  district  as

 well  as  the  Chalakkudy  basin  get  water  for

 irrigation.  aiढ  the  Kerala  Sholayar gets  water
 for  power  generation  from  this  project.  Ker-

 ala  should  get  7620  cubic  ft.  water  annually
 under  this  agreement  and  this  water  reaches

 the  Chittur  Puzha  in  Kerala  through  Mana-

 kkadavu.  The  Tamil  Nadu  Government  had

 made  an  attempt  to  construct  a  dam  al

 Manakkadavu  to  prevent  the  flow  of  the  rain

 water  which  usually  reaches  the  Chittur

 Puzha.  Kerala  needs  more  flow  through

 Manakkadavu  as  otherwise  there  will  be

 severe  shortage  of  water  न  118.0  Bharat  Puzha

 basin,  which  will  seriously  affect  the  water

 Supply  in  the  रिरीपीी मा  region.

 |  would,  therefore,  request  the  Union

 Government  to  take  initiative  in  this  matter

 and  persuade  the  Government  of  Kerala  to

 renew  the  agreement  at  the  earliest.

 [English]

 रा  meed  to  solve  the  dispute  over

 staring  of  Cauvery  waters

 SINGARAVADIVEL ‘SHRI  5.
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 (Thanjavur):  The  farmers  in  the  Cauvery
 Delta  in  Thanjavur  District  District  in  Tamil

 Nadu  are  facing  acute  irrigation  problems  on
 account  of  the  pending  dispute  over  the

 sharing  of  Cauvery  water.  Tamil  Nadu  is  not

 getting  its  due  share  of  water  for  over  several

 years  because  of  the  dispute.  Agriculture  in

 the  Delta  has  been  continuously  affected.

 Several  rounds  of  talks,  over  the  years,

 among  the  three  States  of  Tamil  Nadu,

 Karnataka,  Kerala  and  o.  of  Pondicherry
 to  find  out  a  settlement  have  failed  and  the

 then  Government  of  Tamil  Nadu  requested
 the  Government  of  India  under  such  circum-

 stances,  to  refer  the  matter  to  a  Tribunal  for

 an  early  solution,  two  years  ago.  The  present
 Government  of  Tamil  Nadu,  earlier  took  a

 stand  of  settlement  by  mutual  negotiations
 on  coming  back  to  power.  However,  it  has

 now  asked  the  Union  Government  to  refer

 the  matter to  a  Tribunal.  10  delay  is  causing

 irreparable  loss  and  damage  to  the  farmers.

 This  year  also  the  situation  in  the  oea  is  not

 satisfactory.  The  water  normally  released

 from  the  Mettur  Dam  for  irrigation  on  12th  of

 June  was  delayed  because  of  the  inade-

 quate  flow  of  water  from  Karnataka.  The

 farmers  had  to  five  up  cultivation  of  paddy  in

 the  Khariff  season  in  a  large  area.  The

 Government  have  no  doubi  helped  in  the

 past  to  get  water  from  Karnataka.  |,  there-

 fore,  request  the  Union  Government  to  per-
 suade  the  Government  of  Karnataka  to  allow

 sufficient  water  to  Tamil  Nadu  and  to  refer

 the  dispute  to  a  Tribunal for  permanent  S0l-

 tion  without  any  further  delay.

 [  Translation]

 (४  meed  to  Construct ०  overbridge
 at  saharsa  Raliway  station

 SHRI  CHANDRA  KISHORE  PATHAK

 (Saharsa):  Mr.  Speaker,  Sir,  Saharsa  Junc-

 tion  is  an  important  railway  station  of  16.

 Railway.  Most  of  the  Metre  Gauge  line  pas-

 senger  trains  and  goods  trains  pass  through
 this  station.  Saharsa  is  also  the  headquar-

 ters  of  Kosi  division.  The  railway  line  divides

 this  city  in  two  parts.  On  one  side  of  it,  the

 hospital,  court  etc.  are  situated  while on  the

 -  लपता

 *Translation  of  the  matter  originally  raised  in  Malayalam.


